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आदेश /O R D E R 

 

PER N.R.S. GANESAN, JUDICIAL MEMBER: 
 

   This appeal of the Revenue is directed against the order of 

the Commissioner of Income Tax (Appeals) – 3, Chennai, dated 

11.01.2016 and pertains to assessment year 2012-13. 
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2. The first issue arises for consideration is classification of 

income from letting out of properties. 

 
3. We have heard Shri Supriyo Pal, the Ld. Departmental 

Representative and Sh. Saroj Kumar Parida, the Ld.counsel for the 

assessee.  This issue was considered in the assessee's own case 

by the Apex Court and found that the income from letting out of 

property is a business income.  In view of the judgment of Apex 

Court in the assessee's own case, which is reported in 2016-TIOL-

119-SC-IT, this Tribunal do not find any reason to interfere with the 

order of the lower authority and accordingly the same is confirmed.  

 
4. The next issue arises for consideration is disallowance of 

expenditure under Section 14A of the Income-tax Act, 1961 (in short 

'the Act').   

 
5. We find that this issue also admittedly covered by the order 

of co-ordinate Bench of this Tribunal in the assessee's own case for 

assessment year 2011-12 in I.T.A. No.908/Mds/2015.  In view of the 

above, this Tribunal do not find any reason to interfere with the 

order of the lower authority and accordingly the same is confirmed.  

 
6. In the result, the appeal filed by the Revenue is dismissed.   
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  Order pronounced on 29th March, 2017 at Chennai. 
 

  sd/-       sd/- 

     ( ड.एस. स�ुदर $सहं)        (एन.आर.एस. गणेशन) 
  (D.S. Sunder Singh)         (N.R.S. Ganesan) 

लेखा सद�य/Accountant Member    �या�यक सद�य/Judicial Member 

 

चे�नई/Chennai, 

8दनांक/Dated, the 29th March, 2017. 

 
Kri. 
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